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GENT PAL A 	
BAT lyE T RI W NAL 	
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/;7. .f 	7-'_- 	, , • • , 	
• ppiicant(5) 

—ye r su s- 

2.. c14_4. 	
• 	. espondt( 5 ) 

Advocates for ppiicant(S) 

	

.- .-t--- 	 -, 

Advocates for p5pondt(5Y 

cot 	pr.ei  

	

14.11.96 	Learned 	counsel 	Mr 	G.P. 

.t3 	
, 

Thakuria for the applicants. Learned 

I1L 	
tie 	

Sr. C.G.S.C. Mr S. Ali for the respondents. 

• Heard Mr Thakuria for admission. 

1P
1 The 17 applicants have prayed for 

. . .. '.t'2JA 
: 	

allow them to join in 
p d 	 oermlSSiOfl to  

• . I.
this single application by invoking the 

. \..., 	

'oroviSiOnS under Rule 4(5)(a) of the 

• 	I 	 . 	
, Central Administrative Tribunals 

(Pr9cedUre) Rules,. 1987. Since the condi- 

- , tions mentioned in the aforesaid rule 

• - 	. 	. • 	• . • 	

'are fulfilled the •appliCaflts are allowed 

to join in this single application. 

	

.0 	

1 

	

-1 	•. 	 . 

. t. . 	

perused the contents . of the 

'application and the reliefs sought. The 

(j2 -- 	 .2T 	. 	
. , appCati0n. is admitted. Issue notice 

I. • 	1 on the respondents by registered post. 

• 	 . 	 ' 	• 	 - 
I J-. 	

' 	 . 	 List for written statement 

1
and further orders 31.12.96. 

- 	
Heard the counsel for the 

• 	 p 	9.:t9 	....... . 
'narties on the interim relief prayer.  
The applicants are similarly situated 

(k 	
'as the applicants in O.A.NOS.253/ 96  

NI V 	
,  -  p.Jo 33 " , 	,and 258/96. Therefore, the competent 

' 	 'authority of the respondents are d/ecte

I, 9 	 ,
to take a sympathetic view and

' works to the applicants in this ap 

/ 

I, • 	
• • • • 

J .  



O.-A.No"
.91  

14.11.96 also within 15 days fFom today 	nd 

they have been so proyided the servi 

the applicants shall not be terminated 

leave of this Tribunal. 

I 

MJ t)V 	
nkm 

pi ll 

	

•11.1.2'96 	Vide order today in M.P.213/96 
th interim order dated 14.11 .96 has 

	

. 	modified. 	. 

/ • 

pg 
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•3-12-96 	Learned'counse1Mr.s.saa for 
• 	 the applicant. Mr.S.1i 5r.c.G.S.C, 

for the respoidents. 

Written statement has not been  
CCF 	 submitted. List. for written statement 

	

* 	
and further order on 22-1..96. 

Jmb 4r  "er 

	

221.97 	 Mr S. Sarma, learned counsel for the 

applicant, is present. Mr S. Ali, learned Seni-

Central Government Standing Counsel, prays 

for further time till 12.2.97 for filing writte1 

statement. Prayer allowed. 

List for written state m ent and further 

orders on 12.2.97. 

Me 

nkm 
• 	jfl( ;  

et9ç 	c1\ 

4  •P/te>•.'.-- 

I 

wl.;~ 
Vice-C hair man 
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O.A.No 6'' /96 

12.2 • 97 	'Mr • B • K,Sha ma, learned 
appearing on behalf of the applicant 

' 

	

	 submits that similar cases are pending in 

this Tribunal, 
• 	

, '. 	 Let this case be listed for hearing 

alongwith other similar cases. 

• 	 '.. 

' 	
0 

 

M ker 	 Vice-Chairman 

01/ 
• 0 

10.3.97 	Let the case be listed on 21.4.1997 for 
hearing. 

c4 Nen-iber 	 Vice-Chajrmn 

trd 

~721.4.97 

I  

Let the case be listed for hearing 

on 2.6.97. 
0• 	

• 

Mem r 	 Vice-Chairman 

7L.hT)1.- t d -  cD -) 	 - 	 - 

Pg 
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2.6.97 	 The respondents have fied an 

affidvit in Misc. Petition NQ94/97 staing 

inter alia that the scheme has pince been 

approved and it is likely to be notified. In 

view of the above Mr. B.K.Sharma, learned 

counsel appearing on behalf of the applicant 

submits unless the scheme is notified and. 

comec to know about the scheme it will be 

difficult for.ps and for that purpose Mr. 

Sharma prays for time till the scheme is 

notified. Mr. N.K.Gupta, learned Addi. 

C.G.S.C. submits that the scheme will be 

notified very soon, may be within three weeks. 

Mr. S.Ali, learned Sr. C.G.S.C. and Mr. 

M.K.Gupta, learned AddI. C.G.S.C. also agreed 

that the matter should be heard after the 

publication of the scheme. 

Considering the submissions of the 

learned counsel for the parties we adjourn the 

case till 7.7.1997. 

Me 
	 Vice-Chairman 

pg 

7.7.97 	 Heard .ih counsel of the parties. 

Hearing concluded. The application is disposed 

of on withdrawal with liberty to file fresh 

application if so advised. No order as to costs. 

Order is kept in separate sheets. 

Me 	 1/ice-Chairman 

trd 
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BEFORE THE CENTML iNIS 	IVE TRIBUNAL GUWAHTI BENCH 

( An application u/s 13 of the A&ninistrative Tribunal 

Act, .1985) 

Title of the Case : O.A.. NO 	' , 	of 1996. 

Nd. Mirkasbim Ali & Ors. 	 ........ Applicants 

-Versus- 

'Union of India & Ors. 	 ......... espondents 

I NDE2 

ticu1arS of the !ocumeIt No. 

Lj 
 Application 

• Verification 

03 • Annexure- 	.4 

 Annexure- L. 	• ( 	•4- 

 Znnext're- 	, • 

 Annexure-  

- c 

C - 

e7S' 	 -- 	•• 
• 

, 	/ 0/ For use in Tribunal' s Office. 

Date of filing 2- 1 ij% 

Designation 	:- 

Signature 

• Registrar 

Ito 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH 

BETWEEN: 

1. Md. N irka shim All (61) 

2 • Nd • Edul Ha qu e 	(60) 

3, Djnabandhu Mahanta(1) 

Atul Ch. Nath, (45) 

Narayan Ch. Das (44) 

Jogeshwar Pathari (25) 

Hem KantaLoing (22) 

Mongla Loirig (32) 

HemaramMorang (33) 

Suren Morang 	(31) 

Niranjan Kalita (77) 

Môhidhar t)as (36) 

Md. Firtrj All (26) 

Umesh &age& (20) 

Pabitra Medhi (37) 

Chandru Kanta Phukan (21) 

Phanidhar Kad±& (6) 

All the applicants are working under Central Water 

Commission and their respective places of postings are refi 

dted in the Annexure A to the O.A. 
Applicants. 

-And- 

Union of India, represented by the Secretary to the Govt 

of India, Ministry of water Resources, Shrarn Shakti 

Bhawn, New Delhi, 

The haiTnan, Central Water Commission, 

Seva!Bhawan, R,K. .Puram, 	w 

The Executive Engineer, Middle Brahrnaputra Division, 

Central Water Commission, Guwahatl-7(Rajgarh Eoad). 

..•.,,.... Respondentc 

Contd/...P) 
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DETAILS OF THE APPLICATION 

PARUCARS OF THE OFDERS AGAINST WHICH THE APPLICATION 

HAS BEEN MADE : 

The instant application is not made against any 

particulars order, but has been made seeking a relief towards 

regularisation of their services, Presently they are under 

casual employment under the respondents and as per they are 

under casual employment under the respondents and as per the 

schme prevelant, they are entitled to be granted with temporary 

status with further regularisation of their services, along 

with seniority etc. 

JURISDICTION OF THE ThIBUNL : 

That the applicants declare that the subject matter 

of the application for vhich they want redressal is well within tim 

the jurisdiction of this Hon'ble Tribunal. 

LIMITQi: 

The applicants furtr declare tiat the application 

is within the limitation period prescribed under section 21 

of the Administrative Tribunal Act, 1985. 

5. FACTS OF THE CASE : 

4.1. 	That the applicants are all citizen of India and as 

such they are entitled to all the rights and privileges 

quaranteed by the constitution of India and the laws framed 

Contd.. . ..P/3 
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thereunder. 

4 9 2, 	That the applicants have filed the instant 

application for redresal of their grievances towards 

non-xij regularisation of their services as Gr.'D' employees. 

The grievances of the applicants and the cause of action 

for which the applicants have come before this Hon t ble. 

Tribunal for redressal of the same ire similar. They belong 

to lower stratum of the society and they are holders of 

Gr.'D' posts on casual basis and accordingly crave leave 

of this Hon'ble Tribunal to allow them to join together 

in a signie application invoking the power unddr Tule 4 

(5) (a) of the Central Administrative Tribunal (Procedure) 

Rules, 1987. 

4,3. 	That the applicants are all similarly situated, 

their grievances are rearding to regularisation of their 

services under the respondents. All the applicants have been 

working under the respondents on casual basis for the last 

several years without any hope of regularisation of their 

services. They have not been granted temporary status under 

the scheme formulated by the Govt, of India. The service 

particulars of the applicants are reflected in ANNEXURE-A 

to the instant O.A. In the said Annexure, the applicants 

have given their sdrvice particulars in details and crave 

leave of the Hon'ble Tribunal to refer to the same in support 

of their contention made in this application instead of 

repeating the said contention. 

4.4 	That the applicans state that, as is reflected 

in MnexUre-'- statement annexed in this OA., they 

Contd,. , .P/4 
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have been working under the respondents since 1991, 1991 1  

1993 1993, 199 1  1, 192, , 198i , 196 , 19 , ( 
)) I q_ 

___ 	respectively. They were so appointed in GrD 

employernent on casual basis after their names were sponsored 

through Employment Exchange and they were se1eced for the 

post of workcharged casual khalasi. Their appointments are 

continuing from year to year and each year they are issued 

with appintment letters under which they are to work in 

Gr. ?Dt posts as work charged seasonal khalasi in the definite 

scale of pay. Presently, they are given pay scale of Ps. 750/- 

Rs 940/- which is the prescribed pay scale of Gr. 'D' employees. 

However, their services are terminated and/or they are kept in 

employment for a definite period and therefore, they are no 

longer engaged for the rest of the period in the year. Again, 

in the next year, they appointed for a further period. Thus, 

this process is going on since the time of their appointments 

nd in spite of the fact that the Govt. of India has formulated 

a policy decision for grant of temporary status to the casual 

employees which the applicants are still deprieved of the same 

benefit. Their services are rather being terminated from time 

to time. 

4.5. 	That the applicants state that every year they 

are issued with the same kind of appointment letters and ' 

sometimes they are also required to work beyond the prescribed 

period in the appointment letter on casual basiS. 

Their such appointments are not in dispute and 

thus instead of annexing all the appointments letters 

Contd .... P/5 
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\\ 

pertaining to their servicew, the applicants beg to annexed 

one such of their appointments letters and the same are 

annexed as ANNEXURE-2 

The applicants crave leave of th Hon'ble Tribunal 

to produce all the appointment letters per'aining to their 

employments in Gr. 'D' posts as Casual basis right from the 

respective date of their appointment at the time of hearing 

of the instant application. It is the bonafide belief of the 

applicants that.their such employments will not be disputed 

by the respondents. 

4,6 	That the applicants state that even after render- 

thg years of service as Gr,'D' casual employees, their serv5e 

have not been regularised and their services are being taken 

by the respondents in exploitative terms. As pointed out aboye, 

their serttes are utilised for a particular period in a year 

and after that their services are terminated and again in the 

next year they are appointed for anOther period. This process 

has been going on since the days of their respective employments. 

Further, sometime during the intervening period they are also 

given casual employment like that of any other &-'D' Casual 

employee. Thus, the case of the applicnts stand thus all of 

them are duly sponsored by the employment Exchange and selected 

by the respondents for being appointed as casual Gr. 'D' 

employees, their services are being utilised every year for a 

particular period as work charged se 5son khalasi. Till date 

their services are not regularised and they have not been 

conferred with temporary status as in required to be conferred 

to under the relevant scheme frmu1ated by the Gøvt, 6f India. 

COntd,. ,, ,P/6 
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That the applicants Crave Leave of this Honble 

Tribunal to produce a copy of the relevant scheme at the 

time of hearing of this instant O.A. 

4.7 	Thatthe apelicants state that. some of the Gr.'D' 

employees of the Central Mater Commission similarly situated 

at with that of the applicants had approached the Principal 

Bench of this Hon'ble Tribunal, New Delhi by way of filing 

various 0.24.3 wherein same kind of grievances have been 

raised as in the instant case were raised. The Principal 

Bench of this H0n't,le CA.T. by its common judgement dt. 

10.2.94 in O.A. No. 273/92 4  804/92, 1601/92 and 2418/92 

allowed the said O.As with the following directions (i) 

(1) The respondents shall produce a scheme for retent-

ion and regularisation of the casual labour employed by 

them. This scheme should take into account the regular 

post, that can be created taking into account the fact 

that even if a particular scheme is completed, new scheme 

are larnched every year and assessment of regular post 

that can be dréated on the basis should be made, for 

regularisation all those who ha e completed 240 days 

service in two consecutive years, should be given priority 

in accordance with their length of their services. 

(ii) 	Those who have completed 120 days of services 

x1j should be given temporary status in accordance with the 

instructions issued by the Department of Personnel from time 

time.. After completion of required of service, they should 

be considered for regularisatioh. 

Contd ...... P/7 
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Adhoc/temporary employees should not be replaced 

by other adhoc/temporary employees and should be ratain 

in reference to their juniors and outsiders. 

Such a scheme shall be submitted by respondents 

• 	for scrutiny of this Hon'ble Tribunal within a period 

• 	of 3 months from the date of communication of this order 

by the peUtioner to tthem. 

"There shall be no order as to costs". 

A copy of the said judgement is annexed herewith 

and marked as Annexure-3. 

4.8 	That the applicants state that the said judgements 

was carried on review by the respondents therein but the 

same was dismissed by the H0n'ble Tribunal by its order 

and judgement dated 9.5.91. 

A copy of thd same judgement dated 9.5.94 is 

annexed herewith and marked as Annexure-4. 

4.9 	That persuant to the said judgements the applicants 

therein have been granted temporary status and to the know-

ledge of the applicants, all the applicants therein have 

been continuing in their service without any interruption 

and break and they are enjoying the consequence of granting 

the temporary status. One of the applicant treansferred to 

shillong and he has been continuing as Gr.'D' employees on 

conferment of temporary status with all concequential benefits. 

Contd.. ... .P/8 
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After the aforesaid Judgement, their has been no occasion 

to terminate the services of the applicants therein and 

they are enjoying the benefits of temporary status as per 

the scheme holding the field. The Central Water Commission 

has formulated and adopted the scheme as was formulated by 

the Govt. of India, Ministry of Personnel & Public GrieV-

ances with a slight modification here and there, more 

particularly as reard to the number of working days. The 

respondents may directed to produce a copy of the seine 

gormulated by them under which the applicants are entitled 

to be conferred with temporary status with all consequential 

benefits. 

4.10 	That the applicants state that the respondents 

instead of being a model employer has envisagas under the 

Constitution of India and laws framed thereunder have been 

utlising the services of the applicants for the last several 

years in exploitative terms without giving them any way of 

hope of future propapects. Thus the applicants have attained 

a stage under which they can neither go for other employment 

nor they can abandon their present employemeflt. The applicants 

have already become over aged for any other government job. 

Thus with the meagre income they earn their livelihood from 

their casual employments they alongwith their families are 

in precarious predicament. 

4.11 	That the Spplicants state that in view of the 

aforesaid judgement of the Principal Bench, pertaining to 

the said Department and same subj ect matter of employment 

for Gr.'D employees there is no earthly reason as to 

why the benefit of the said judgement should not extended 

Contd .... P/9 
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to the present applicants. The respondents of their own 

ought to have extended the benefit of the said judgement 

to the applicants instead of making them to come under the 

protective hands of their Tribunal. 

4.12 	That the applicants state that in view of the 

11 

	

	 facts and circumstances stated above they are compelled 

to some under the protective hands of this Hon' He 

Tribunal again. Further it is stated that by further it 

is stated that by the petitioners that the respondents 

have acted illegally and have acted in direct confron- 

tation with the Hon'ble Tribunals order. 

4.13 	That the applicants further state that some 

similarly situated persons like that of the applicants 

belongto same department has approached this Ho&ble 

Tribunal before their termination and this Hon'ble 

Tribunal was pleased to pass interim order directing 

the respondents not to tarminate their service without 

the leave of this Hon'ble Tribunal. The applicants 

respectfully submit that due to some unavaidable cir- 

cumstance beyound their contrl, they could not approacbmd  

this Hon'ble Tribunal before this tirminatlon. Again the 

applicants were posted at very remote areas and they 

were not been abie to leave the service before their 

termination because of shortage of man power in their 

respective sites, at least to obtain legal aid for appro-

ching this Hon'ble Tribunal before hand. Be that as it 

may, on simiãar circumstances the Hon'ble High Court in 

Contd.. . .P/lO 
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regard to some employees under state Govt, has protected 

their service even after their termination. The applicants 

crave leave of this H0n'ble Tribunal to produce & copof 

ord-rpassed by the Hon'ble Gauati High Court at the time 

of bearing of this GA. Thts 	
La-, 

c1j 	 Lka 	4' c t4tt 

c1/ "t 	t-v' C-rcL cu N IV ex -  5 Qv'O\(.. 

4.14 	That inview of the above facts and circumstances 

it is crystal clear that the respondents have teated them 

differently. The law in settled that, it some benefit is 

• given to some particular set of employees, than automati-

cal].y the other similarly situated employees should also 

be given the said benefit without requiring them to approach 

the court of laW. 

4.15 	That the applicants state that it is their 

reasonable apprehension that since they have come under 

the protective hands of this H0n'ble Tribunal, their 

services may not be continued and this it is a fit case 

for an interim order directing the respondents not to 

terminate the services of the applicants till disposal 

of this instant 0.A. It is further stated that by the 

applicants that the respondents have under taken several 

other project works and there are post still lying vacant 

in the Department and hence therein no earthly reason as 

to why the servdce8 of the applicant should not be conti- 

nued. 1gain on the ither hand the respondents have undertaken 

to prepare scheme to absorb the casual labour like, that of 

the applicants, the applicants pray before this H0n'ble 

Tribunal further to pass appropriate interim order directing 

the respondentS to allow, the applicants in any Gr. 'D' 

posts. 

Contd. .. .P/ll 
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5 • GROUNDS FOR RELIEF WITH LEGAL PRCWISIONS s 

5.1 	For that prima facie the action/inaction on 

the part of the respondents are illegal and arbitary. 

5.2 	For that the applicants have been continued in 

the employment under the respondents for the last several 

years, their services are required to be regularised with 

all consequential benefits. 

5.3 	For 4hat there being a judgement holding the filed 

pertaining to the same department and the same subject matter, 

the Departments and the respondents are duty bound to apply 

the princip'es laid down therein case of applicants also 

without requiring them to approach the H0nble Tribunal 

again and again. 

5.4 	For that the constitutional mandate demands that 

• the services of the applicants be regularised and their 

services could not be utilised in exploitative terms as 

has been done by the respondents in the instant case. 

5.5 	For that the benefit of the scheme of regularis-. 

ation and conferment of temporary status have not been 

extended to the other similarly situated employees, there 

is no earthly reasons as to why the some treatment should 

not be noted out to the applicants. 

5.6 	For that the applicants have been treated diffe- 

rently and thus is violation of article 14 and 16 of the 

Constitution of India. 

/ 

Contd ..... P/12 
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5.7 	For that the appUcants have been continued under 

the respondents for the last seferal years and in the process 

they have lost their chances of employment elseWhere has they 

being over aged to be absored alsewhere. 

5.8 	For that the respondents are duty bound to give 

weightage to the services rendered by the applicants 

towards regularisation of the applicants services and 

they cannot be utilised the same in exploitative terms 

in violati4n of provision mandate and the laws framed 

thereunder. 

DEThILS OF REMEDIES EiAUSTE : 

That the applicants state that they have no other 

alternative anda efficacious remedies except by way of 

approaching this H0n'ble Tribunal, 

PERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 

OTHER 

That the applicants further declare that they 

have not preièusly filed any application, writ petition 

or suits regarding the subject matter inrespect of which the 

application has been made before any Court of Lw, or any 

other authority ánd/ör otiEiér.Benches of this H0n'ble 

Tribunal and/or-any scb application, writ petition or 

suit is pending bfore any, of them. ' 

BELIER SOUGHT FOR : 

In view of the facts and circumstances stated 

above, it is most respectfully prayed that the instant 

Contd...../13 
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- 	application be admitted records be called for and on 

perusal of the caine and upon bearing the parties on 

the'cause or causes that my be shown be pleased to 

gtant the following reason. 

S 	 8.1 	To direct the respondents to regularise the 

services of the applicants with retrospective effect 

i.e, the respective dates of their appointments with 

all consequential benefits including arrear salary and 

seniority. 

	

8.2 	To direct the respondents to extend the benefits 

of Annexure-3 judgement and order of the Principal Bench 

of the Honble C.A.T. New Delhi. 

	

8.3 	To direct the respondents not to terminate the 

service of the applicants and to allow them to'continUe 

in their services through out the year till such time 

their services are regularised. 

	

8.4 	The cost of the application. 

Any other. relief or teliefs to which the 

Hon.ble Tribunal deem fit and proper. 

9. INTERIM ORDER PRAY) FOR : 

under the facts and circumstances stateö above 

the applicants prayed for an interim order directing the 

respondents to allow them to continue in their services 

without any interruPtion. 

Contd ..... P/14 
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The application has been filed through Advocate. 

Particulars of the I.P.O 

I.P.ONo. 2- 	
- 34cjf7 

Date 	 - 

Payable at:- G.P.O Gaubati, 

LIST OP ENCLOSURES 2 

As stated in the mdix. 

Verification..... 
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V E R I FICATI ON 

I, Shri Edul Haque S/O RafikHaaue aged 

about 23 years, resident of North Jalukbari P.O. & 

P.S. Jaluk Ban, Assam do hereby solemnly affirm 

and verify that the statements made in paragraphs 1 to 

4 and 6 .to 12 of the accompanying apilication. are true to 

my knowledge and those made in paragraph 5 are true to my 

legal adv&ce. and I have not suppressed any material facts. 

And I am the applicant N6.2 of the instant O.A. 

and as such I am competent to swear this verification, 

which 1 signed on this the 	day of 	N ov 	1996. 

A  

Lt 4o 

jgnaturepf the alicant 
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-A 	2 / 	 1ijdle 	p ahnutra Uivisj 	 $ 
/ 	 iajgarh LOjd 	Guwahtj...78100? 	 - 

40  

- 	 tC 

The undersigned is hereby of fQS :. 	appointment to the following persons as "iorkcharged 3easonai iialasj" in the worJccharged. estabijsht in the pay scale of 	.750-12-87014_ 940/_ per month with usual 
from t:ire. .to time. . 	 .•' 

allowances as admissible as per rules 

& address o 	- no. 	the.cndida 
:E;piomn Placeof 	T 	rns exchange posing 

- : Reçd.No, : 

C/Q - Asman Ali 
wahatjL P.P.$ub..Divn., 

P.O. &Vjl1.j1sor 	. 
951/93 CC,Nalbarj. 

UISt.Naiharj.. 

hrj I-iamen Ch.Eaishya 
• 	Viii .J-tmjyapur 

Na .brj -do- 
P.O..Jrangay 281/86 

'Jist.Nalbarj. 

hri Lba.nya 1<a lita 
P.O. Jandha ..jbarj -do- 

• 	\'iil. 	andha 
36879 

DiSt.j4albarj 

..Shri 8idya Ram Haloj 
P.Q. Earbarj 

barj -do... . 

Viii. 3aymangules 	.. 
• 	1158/80 

Dist.Nalbarj 

Shrj hitesh 	hárma 
P.O. 	andhà • a1barj 'ag1adja N.T. 
'Jill. Jandha 3584/86 goad 

LUst, Naibari. 

Md.Chjrajuddifl Ahrned 	. 
C/a .Khajrat Ali U 

P.O. Deharka1a)chj 
921/93 

Viii. Emarjkata 
i-'ist. .aibarj. 

6hri Nrioen Ralita 
P.O. Airdha 

L4albari ChOkj 
. Viii. 'agalsharf 97.7789 

.Djst. 	r'a1barj. 

LI 

/ 

S 

8.. 	Shri Rameswar icaiita 
P.O. 

• "iii. 
andha 	•• 
3andha 	., 469/80 

Dist. Nalijari. 

•$hrj Narotta m j, 
ari  Viii. Lsalkona 	. 	

. 861/81 LUst. Nalbari. 

. 	hrj 
Viii. 

Eas hi P.am L'eka 
Satarkuchi 

. P.O. Balilecha 336/84 
.Ojst. Nalbari.. 

I 

Li 

.•• 	( )• 

floturia Site 

ukiaj 'ite. 

Puthjmarj 

Cofltd.,..p/2 



( 

/7. 

i.i.i 
Ino. 

. 	CIIId 
th 	c.ni4a 

'IsJ.Qylui 
txchae 1 	

" 
.• 

• 1 

, POS tjnc 

/ 	i.i. Shri Deepak Das -,--.--.-...-- - 

•1'a1bri 3uklai .3ite 
Viii. Udaypur 

( P. .0. iaTharj 	: 
.L)ist. 	Nalbarj. 	. 

 lId. Hussjh All Guwahati Puthjmarj 
.Yill.North 3a1ukarj 2023T83  

. 

j)Q 	Jalukbarj . .. 

Guwahatj-14. ... . . 

 .3hri E.urnud Deka 1barj ukij site 
\iili,i.'laljcha . 	. 51851/79 
P.O. 	Jagra 	..., 	- 
Dist.Nalbarj. 

.4. hri Haren Ch. £'as Guwahati L1otunga site 
C/a Prafulj.a Kr. D-s 9125/82 
Arun Uday 	Press 
3ilpukhuri, Guwahatj-3, 

 $hrj 6uchil Ch. $harma L4albari 1).R.i * site 'viii. 	Ealsor 3588/79 
P.O. Bogurihati . 
lust. "a1bari. 

 Nd. Guizar hlj Nalbari _ -do- 
Viii. 3almara . 1438/89 
P.O. Ie1sor - 
Djst. Ualbarj. / 

Q)_ 

jhri Chjtra Rajkhowa 	'acáon 
Viii. Flujkhutalj 	 458278_3 
P.0. Jus zncacara 
Naç.aon 

Shrj kabul ijas 	 caon 
P.O. Kalanpar 	 8234/82/85 
Ha lowagaon 
iJaçaon, 	 - 

Shri Jiban L3huyan 	 Ja Qagn 
P.O. Kalangper 	 6884/84 
Haiowagaon 

,,agaon. 

VKO.,Shri Uniesh Ch. Go,oj 	Go1açjat 
VII. N.n 	 28/87 
P.O. Goiaghat 
Dist. Golaghat. 

I. hri Chandra Kanta Phukan _çoiaghat 
Chowkana 5047/86 
P.O. Kachupathar  

I 	 gat. 

t4'2. Shri rem Kanta Loing 
• 	Viii. Mission Patty 	1979/83 

P.O. Golacihat. 

Shri llanu Prasad Kalita 	Naggn 
Viii. L)icjhljate 	 2966-82 
P.O. 8cç,origurJ. 
Naoaon. 

6hrj iajen i\aljta 	 Nacacn 
Tehiabarjoha 	. 	 1612/86/82 
P.O. J-loibargaon 
Nagaon. 

IV 

D(S)-K ,ub-Djvn., 
CviC, 1'Jaguon. 

-do-- 

Kheronjohat 

kcLtnipur 

Jacibhkatgaon 

Golaghat 
Station - 

Dharamtul 

GelaEjll 
Jeasonal site. 

Contd....p/3 ..... 



I 

1/  

/ 1 I 	ae&eso 	- iiiornn LD1ce 	of 	.: 	 temar-.k 
:the.ca1te .  Lxchange posting 	: 

., 	.1 egd. 	£o. 

/ 	25. 6hri Muküt Eorah 
• 	/ 

 jqaon Ge1bi11 
Vill. Xhatikatia, Kolong par 	822/82/89 Jeasonal site. 
P.O. Haiborgaon 
Naç,aon. 	 . 

• Nd. Firuj I- ii Go1ach -do-- 
Isiampatty 4852/86 
?.O.Goiaghat 

• iJist1.Goiaghat. 

27. Shri Golap Saiia thexionjh€t 
.V ili.Gcdarbari 8941/82/80 

.O.Chakuiaghat 
Dist.raga-on. • .. 

Shri Joeswar Pahari . 	Golachat /T Sttion 
\'iii.Gutung 811/85 hokajan. 
P.O .iohuwimukh 
Dist.Go1ac:hit. 	• 

 Nd. 	Irnran hussain Golachat -do- 
\?ili.Mission patty, 4852/86 
P.O.Goiaghat. 

 6hri iihani i(am Nath Naoaon_ aibhakatc.on 
P.O.Dighaidari 4592/95/84 
Viii. 1Ji:haidari 
1)1st. 	i4agacn. 

uren Morang Go'l&cy at (,j Site, 
1111. LonkUai 	 • • 2418/85 Golaghat. 
P.0.Eonkua1 
Dist.Goiaghat. 

. 
• 

,3'I. 5hri Mongia Loing Gola chat c/i' 	tation, 
P.O. Eonkuai •78/87 L'Jumaliaci4h 
Vjil.l3arika • 	•• 
Dist.Göiaghat. 

Shri Hemram Morang o1ht -do- 
• 'iiil. 	J3artika 1979/93 

P.O. 	orikuai 
£)ist.Goiagh&t. 

Jhri Durga Ram i)ekadoioi 	L'.aoaon 
Viii.Laophuiabari 	 8541782/83 
P.O. Eogoriuri (Diçhouiate) 
Dist.Naoaon, P.S. Roha. 

Kampur site 

.Jhri hari Fiar Das 	 c;ao_n 	Dharamtui site 
• 	Viii. 1-arimu)th 	• 	 1227/85/84 

?.O. -aha 	. 

• / 
Dist. agaon. 

46. Shni Mihidhir Das 	 Go1çjjt 	Golachat d.T. 
Viii.uanigaon • 	5035/86 	Aat 7 on. 
P.C.•iating 	 S  
iJis.t.Golaghat.. 

hrj Pabitra iedhi 
\/jii. aayabali Ward Ao.1 
P.O. Goiaçhat 
iJist. Goiagha.. 

38. 31-iri uresh Ch. Jha 
C/o. Binod Ch. Jha 
1vili Dakhipat 
P .u.Eialigaon 
Dist.Nagaon. 

Contd... .P/4... 

Go1 hat 	(,od-) site 
2637/82 	Go1achat 

L)araprii 
47a/92 	under D)-KJD, 

CC,Nagao. 



WBme & audress 	i 
• 	no..: the.cafldjdte 

I £rnp1oynnt 
i.xchnoe pOsti.nç 

/ 

39 .hrj.1(anak Ch. 	uas 

/
.f 

lvjil. undardja 
I 1918/73 P.s. 	6undardia .  

Djt. 

40.•hrj ___ 
ar1pur 

• 	vii1. 	iiowatary 279/ 
P.u. Chapper 

. 

IJist.. 	lJhubrj. 

hii$ubhashL.Jzary Ej ijta 

-. 

PanLarj Viii 	ajnnta Pth - r 5176/86 
P0. Mainaniata. 
DiSt.Earpeta. 

ShriJj1jp YUmar .arkr  ii1.Dewrjkuchj 
Kokrjhar L)ist.Earpeta 250/83 

.3hrj rishore Kr. a lu kd ,:i r__LLE2fjta  - .•  
ii1,La1an 

P.0.ikaya 
3247/49 	. Pnbarj 

J)ist.Lrpeta 	oid 

4 	3hri. Narayan Ch.as.. 
C/o 1.). C. 

Guw&naj whubri Das 4211/82 

hrj Ltul Ch. Nath Guwahj Dhu.rj 
3038/92 

P.O. Kamalpur 
(Assam) 

	

45. Nrs. '-rifa Legum 	Jt 	F48r]&S Sub-IL)jvn., C/U aijuddjn Ahrnecl 	957/83 	CvCbarpeta id. 

	

Vili.iVJUS1impttv 	
, 

 
P.O. Earpeta. 

..hrj I' 1adhu1umar jarkbr 	apet 
Vil1.Erartarj 	. 	3794/84 P.O.i.ra Lamurjdj 
Esarpeta, 

6hri Dilip (r. iath 	_rp 	LijInj site Vii1.North Earpeta ioad 3121/82 
P.O. Barpa 

.3hrj Moj 	Jarkjr 
VIll. 	Lirjkucl-j 11aus 

lJi$t.Larjeta. 
5526/84 

611ri 	heztarita 	c.r. 	iiedhj 
Vil1.uemrjya 

Larpeta Lijini sit°e 

• 	P.O.Ehoakamjjapat sh..l 
2104/80 

Barpeta. 

.hri Rajib Kail 
± Munipatty Ward No.5 

Qbri raipara 

• 	P.O. Dhubrj. 
3554/84 

3lri IJayal Ch.Dojmarj 
Vjii.uta1oara 

_et 
130870 

Iathncrj 
• 	P.O. 	3enefu1y 

Earpeta. 

Contd....P/5... 



OfJ 

- 
•i 

/ Ji. arue & address of Ii,1oy  OJ 	1nrI,. 
: 	 ciq 

•• 	, 
r . 	vJü. : 
/ 

I 	
I I 

•,' 	1 	53. Jhri 	andj 	j4311, 1'1uias 	W.li. 
/ Viii. Anandapur 5450/79 Xicic'. 

1 
P.O. i'4ityananda 
Barpeta. 

	

0 	
I 

	

4-' 	3hri i,nii 	oro 	 . (uwahati •. 

/ Viii.izarapar 1520/90 'ie site. 
P'.O.Chandmarj 	 0 

Liuwahatj-3. •. 

 Jhri M.R.Lasunatary 
\iiii. Cheechajtanj 

eta Kokrajhar 
88/79 

PO.Igurmarj 
• Kokrajhar. 

M B._UbD iv is iOnjC L Guwa}at I-.. 3 
 Jhri iUrarijan iias gwaha tj M.u1C_Di vn.. 
Viii. 	Gor&i 'i.arupara, 611/84 C..C,Cuwa};a 	ti. 
P.0.1,hattapara 
.Dist.Karnrup(i.tssam). 

• 	57. Shri bhabesh C .ias Guwahti Pnchratna 
"iil.mincaon t.i)er 	x.ari, ±30/83 

• ?.O.J-rfljn(aon,Gu4cj-atj 

 hri Sona 	am c4ath Guwahati -do- 
VI.I..Choudhuryhat 9322/83 
P.O. Choudhuryçhat . 	0 

Ji xst.±camrup.. I  
 Md.Mujitur tahrnan -do- 

P.L. 	-i.hipur 9131/eo - 
JJjtGii 

6.Md.dul iique 	 0  
andu site 

0/0 Fid.iaflq 1-aque 3733/87 
iIorth Jalukbarj - 
GLwehatj_1 , . 

,4i. Nd.Mir Kashim Ali GuwaI- ati Pandu site 
C/O i"ld.Azjz Au 1205/93 

• Vji1.arth JaiukIrj 
•0 .t.i.3alukJjrj, 

GUWahatj-14. 

62. iid.iIur usjn 	
0 	

Guwaatj 
\'iii.Katia IJolonç 	 3733/89 
P.Q.Ja1ukbarj,Guwahatjl4 

63i hri i4.abin i<alita 
viil.i1alayLarj 

)iSt.intrup... 

Guwahtj 
Nil 

D.C. Court, 
GuwE,hati 

M.[3.Jub-bjvn 
CIC,JUWJI ti. 

64. 6hri Lridhab ilita 
C/o ).t(. kalita, 
I'1.b.JUb-Djv ., 
RE jgarh dGuw -hatj 

. 	. 

103€/83 - - 
-do- 

I i"Q' V110  
f or 

Ccntd.. .P/6... 

C 



I 	 L. 	( 
t.h 	lei 

.Is. L 
I 	'• 

Inc 

I . 	3hrj '•thi1 	LatIik 
C/o 	hj iJ.B.C;t.try, 

Gwdh D.C. 	Court 

'H.O. Circ1., 	CWC 1  
8580/2 Cuwhtj. 

r L4abin Narcr, 
f 	/ 	

/ 	(JL11JL)..I th. (u¼juIi 	Li-24 

6. 	hri 	rut 	uuic.i 
C/U Lhidhab Ch. 01p 	ra ath . 
Chancjriiar 	Coloney 

17/89 

Guwahati.3.  
67 k. Liren Choudhury ThZQU ,,a 	.Ite 

6121782 
O. E:bjcTjnj 	1j) 

Onitpur. 

68. 	hri .kshi Log 
i1J 

Iezpr 	S  
S 

Eanasite .JKa1içuoL-i 1020/82 
LO.huçiirj 
'Ofl).tt,Ur. 

69. . 	jhri-hcrj Ch. 	J)is 
\'iIl.1•jbjrt;•j eppa Jite 

Chuburj 1655/87 

Jyotis;-i 	N•:Las 
'vJ.i.ita1ar Chak 

ur ep 	site 
i?U. 	imtc,..righat 

• 	 20 r, itpr. 	• 

ba Cn NaLh 
\'.tl!.CoINfl Chjk 

Tez)ur Jiabbarali 
P.  

1379/g9 

• 	 .3Orlit;)ur. 

'Ldui 1,akjm 
....,' 	uOciqhopi. Ferriçija 

Coa1pa 
1026/8177 

Godipara 

Goa1ora. 

hri Li:2r Ch.5àv 	\ uahatj Lailndba 
275/4 P.O.Jinora 

DiSt.i<.anirup.. 

Shr.i 	-jsekhrba.surnat.ri _Tzour  tation \7 	\iill.Chep;jj 
5081/91 

• 	 .U.Chapacurj Tezpur 
L)j.st .DOfljtpur. 

75. 	6hri 	Lsjy 	unia' 	rrna TtK2ur -do- "ill.Je•irigaon 137/8 

UiSt..On1tpUr 

76.. Jhri 	en 	iora 
ill.50j huburj. 	-.  Uiornorcjurj 

Vhcrnourj, oonitjur.  
4891/85 S 

t47, 6hri 	4 iray.jan Kalita. Guwajtj -d o- Iil]..Jhurapara (Kaljapara) 6741/90 • 	 C/a irjsh:ja 	l<anta Kaljta 
B.Ljo 	.'JagQr, KQnItup. I  S  

7 03 	Jhri Jiani 'am•ja th 
\'jll. zjr Edna J1te .urnr Chwburj 4043/80 2.. 	he1tz, 
Dist. 	rlitpur.. 	• 

Contd ..... 



/ 
0 	•.- 	-. 

.Nrce 	iddres 	of 
o. 	the candidat 

-, 
mjloyrtient I 

t 

P1ecc. 	of 	I .em8rks rj  
i.xchane 	it  posti ng 

Re9d.  
d 	1 	79. 	hrj 1)haranjdhar Kalita 'Ia1barj }3ana Jite 

P.Q.Sandha 1448/69 
Viii. Sandha 
•Djst.daibarj. 

I .! 80 Shri thaoen Ch. iWmar. 
j /0  M.N.Kurnar 

—
Guwahati Pandu site 
186/87 

Eapuji Jchool 
Dluarj, Guwahatj-7. 

Shri Hareri Ch.akati Guwahaj 	• 

• 	
P.O. Loch 	 - 3761/90 CiC,uuwahati. Viii. 	Dhulara 
Dist. Eamrup. 

Nd,Najnul Haoue Guwa[,tj D.C. Coutt • 	
Viii. uharapur(Majalj) 18446/83 Guwah at!. 
P.O. uharapur, 
Guwahatj-17, 

N.B Division, CWçuwah ati-7. 

• 	83. 6hri Kariak Sharma 
C/o K.C.arma 

Guwahatj Net Jcctjon 
3410/87 

Viii. T1tkuhj 
Karrup. 

6hri Jankar Mahanta Guwahati Data Cell. 
vill.Rajaduwar 2023/3 

• 	P.O. Guwahatj-30 
• 	 J<amrup(Assam). 

Shri Sagar Cho.Dey, .uwaati A- .i.(Wjre1ess) 
• C/U Deben Das 806/93 

Near 3 .?.Eha -ttacharjee 
• 	: Kacharjbastj - 

Guwahatj. 

Md.Jalji 1.1j Cuwahati A.L.(jre1ess) 
do 	1d.Akjjar Ali(i?rofiessor) 4197/88 • 	5.K.Ehuyan goad, 
Guwahatj-1. 

Md.bdui Rejak 
C/O.1.jalan 

_pwahati Net S ection 
oeikh 5592/89 	/ 

\'iil. 	& P.O. :jaluJdarj, 
Guwahatj-14. 

Shri Gobinda harman Cuwahatj H.O.Circle,C,C, 
CQ Lorishj 'alita 

• 	Chanikuthi Hill site 
5073/ Guweh atj-24. 

• 

	

6 ilpUlthurj,Guwahatj_3. 

Shrj Madhab Ch.Das .Guwahtj ire1es) ill.i<atakjbarj 	• 5669/87 
P.O. Eoramboi 
Dist.iamrup(ssarn). 

$hri Uddhab Ch,L)as 
C/o Padma 

(.,uwahatj I'let Section 
Ch.jas, 8244/45 

vill.Larahto1a(ajo) 

Niss .Sikha ihattacharjee Guwahati  
•C/o E.ELKar 459790 

& ''iii. 	Khiiipara 
Guwhatj18. 

• 	• 

	

92-t Jhri iJipul ueka walatj -d o- 
Railway Cddoney, 7294/85 
Emunjmadan,Cuwahatj_21. 

C ontd ..... 



"I 

vhichever is er1jcr :ithout further notice. .1/ 	
-• 

Thepercn concerned are hereby direc ted to 

//report fo his duties to the place 01 postin0 as mentioned 
above between 15.5.96 to 31.5.96 POsitively, otherwise the 

;' offer will be automatically treated as cancelled. 

H 
/
J 

	

	 iO 	
etc. will he adiiijssihle for 

joininc the above mentioned appojfltent. 

/ 
- 	 ( 	1-iiV ) 

0•  

Copy forwarded for informatjon and necessary adtjon to:- 

The 	
sistant' xecutjve nineer//ssjstajt ncineer, • 	Manas ub-Djvjsjon;c..c arpeta 	

ub-jivn., 
• C.W.C.Lqaao/p $Ub_bivision,CvfJaIbari/lE 	ubjvn., 

/I-Ie 	ectjon/1Jat a Cell. 

The Employment Officer, District imploynient 1xch ange 
larpeta/AJhubri/Krajhar/lb./ 
Guwahati/Golaghat. 

Accounts Branch, N.E. UiVjSj, CWC, Cuwahatj..7. 

Persofl Concerned. 

ar 

• 	(tWD 	)t 

/ 



of XTA 
Ceistrsl wator Co%ssta 
Uid10 ftehmaputra DITWOft 

ij*h Aoad jWw&hati m 781007s 

/ 
The u*winsd Is hereby  Of 	•,pc%r&tmt to th. 

*a 	 )h4iiL Lft the wrk. 

ch&r*d OdtazlisfAsnt to t?* pay aa*3. el *,7$Q.12.B7O.ts14.940/. 
r itth with tsut Uor&ce as st*LsiLbe 43 pr riUss ftiz 

tiF* to t1L 

— Employment 	 — 	 _ 
poiUk9 

— -. -' .. ... 	 .- 

42 	M1pur 

— . 	
4 . 	- 	___ 

•. 	ma 
th(i (r4?4jdt5 

- — 	 — 

1rL moobandbu 
c\ — 	4/c • 

tr e 
vU1a hwria 4atrs 

2. Z.bri Pandl RarA 94th 
\iU4 	t%Z 

.Qlh 	 pi1ha 
is t.. 	iZUê 

i3tt iso4o 

is on 	-boa" bssis cnd is pursly 

*n3 Upto 10I0096 (.ri) or cc*p1ttn o 	rt w.icb. 

i 	zUt 'withut iurther aLC* 

i1 p&rcr ccrw ee r1r airect ea to rittt 

icr bta 	*a to the P1000 of pet1g is mentionad itove 

t;i 134696 to 31 4,5.96 pcsLtLvs2y, Otborwisc the OLt 
w ill be 	tIc1y ti.ntid is cce1Ac. 

404 /.tc.tcU1 e .gthais for JrJiflit*9 
the abovo r4ntLce 	ointflt. ,- 

i-cx ibcr2ti'4 ani cs*ai &tion tO*m 

1. Tt ts Lztat x,cztLw* 
4rpGt1&  Road 

3, The  ZfflqjOYtAVat Qifict. 	hati.' 1. 
6. A',nts 	snch,) 	iiGn,CA 	atitU7. 

5,1 	:n 	rrtd.. 

L--I  ~,r- 04-  
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- 	
2 

or 

(_.L141}L ILru 141  SIRAII VE lit.I LUIJAL 
Iunia PAL LJWQ, 

lit 

lo 

Nei 1J'jiL, this the /ut 	day of Fbru1iry, 1'99'1. 

HUI l £LE i.t J63PI CE S.Ki1Ui, VI CE 
O.IA'UA 

(JLE t.Jt LL.11.tili(J..flVJl Y.4.L , i. iI UUt( A 

.1. VLncyj 	Kumr 
SI 0 	Shr i 	1nrn 	S tnii 
It/0 F-25, 	lrrsjt 	C.3rnp, 
K}iLchjrj 	Pur, 
LIe1ht_ 

 lLrn 	Lurnar 
5/0 Shr L fla tjn 	SLriqt, 
flZ.- 139 • 	X - 	Ulock._1i 

• 
Hen ltosh lJta, tlaJa(garh N ew 

 Y,ih. 	Pal 	Siyii 
S/0 Shr I L)evi 	Sinyh 
I1Z..-.213 	VII. 	& 
?ICY! DeIhL, 

 Patrcj 	Ku -nar 
S10 Shr I 	E3ij11 	Sinqh 
Ub.iQ1, 	UJgar, 
flew Dlh1.. 

 flarendr 

ah.irpur • 	.5c br 	7 , floh.ij. , 	LIe1.tj. 

( 	through 	s.u. 	ik1a 	fVivoca 12). 

rnl.. Sewjk 	fl'ii $ 	 I 
- /0 Shr 	Hari flon 11/0 G-195 	Secter 	10, 

Far i.dabad(Ilaryana) 
 Suresh Knat 

S/O Sul 	al Parkash) 
• 	. 	. fl/C) Village Sidipur LoMa 

Dis. 
 yafla). 

 4ard 	Kumar. 
r 
'• 

• 
•• 	!.fl/ 

Sb 	rL 	Vishal Oiatyj 
27/39 IiaL1wy Co111., 

a fl1 Uclhj. 
./ 

( throut 	.tI.Shkja 	tdvoc a l e ). 

Cat) L ;'. 

.5 	
Aj)I)1ca(ts 

01;rn C.entraj 'la 1er Co-nss or 
Govt. of Ihd%.. • M Inks Lry of ThLer lies o\Jrcs • 
3C'?a L1laa(, Sector 1,  R-K. I\jr,3m 	levi L)eIhL. 

-- -S  

c• 



I 

/ 

V ... 

2. 	I lit Ii)içtj Uv 41 Inq ue er  
iorn ULvso, 

:, 	I 	ri 1 	•'t,t t. 	I• 	(' 

Ill 'I'I'. 	lift. I • 	(It it(j 	tII . 
.',I h l 	1 	i.tn 	• 	1t.F. iir;,u , 	tit'., 1)'1Iit 

	

Ii 	I)) ( I 	f)t • 	U. 	. ) 

( 	t.Iit nutjIi i.r Joj 	Slitc.jlu, ivnc.,le). 

?tr I It.i j elr Kt..rnr Sat uI 
; /o ! U j Vt' 'r S3 in 5a 
aouk ch.t r'j i.d  
urrier Excu tiv e En.j ineer 
Cen iral. . Stores tijvlsj on 
Central Vl.itvr Con-n  iss Ion 
Oes t tilock lb. I, (litig Mo. 
'2fld Il(ior , ILK. I.jrn 
U 'w DelhI. 

ilir ouJIl U. 	1i rice, Adv uca Ic). 
of I)92 

Jayarittjrnar FaIhk 
3/0 Thri. KuSheshiar Jathak, 
Asj s in t EIQCtJ- 1CI311, 
Central Stores L)ivn. , Ccntral 
Iat(2r ConuLs IO, •iest Block 1, 

Floor, R.K. Jurn 
Mci, Delhi.. 	 ' 

(ihroujh U.3.Maite; fivocate). 
0./.7ru1O of 1Q2 - 

IajcuvJ'?r 
/0I .j ? atl?tjflfla 

C-)rpec;tor 	Cerl Stores Dtvr., 
Centr.j '(ater Con-njssjo 

1. [ii Ock 110. 1, .I•t rig Mo, '1 
2nd Floer, ILK. i\Jryn, 
lb ci' Delhi.. 

' 

A'pI t cant. 

. . 	ApplIcant. 

2. Zir iRaju Kaihyap, Sf0 
21 rj tJikka Ilarn; 

 j 	Daya 	I1.n 	3/0 Gang a 	1tan. 
 Sini Dali. Singh Sf0 Ohup Singh. 
 
 

ir i 	ir 	IIaj 	5/0 Mislir I 	Sin(li 1ir I 	Uij c:yirj 	S/O Tota' 1t 
 

13. 
Sirj 	ILim 	Kunar Ila I. 	S/U Hard cv 	Ila 1. 5ir  

Wal 	Kurnar 	S/0 Sh.LuruluJ. 
Rppl 	Carl Ls 	2 	to U 	ork hig 	In Cri 	al 	Stores L)Ivn. Central 	Cm13So 

.UC/Dl1d. 
• 	.. Ap)l I can ts ( 	tltr Oj)1 	S.I.'alnee, 	AJv OC 	te). 

vs. 

the 	secretary 	Mini S try 	of 	. 	icr 	Us ources 	. 3tik Ii lJ 	Dell 
T 	he 	ChOirman e 	CnIral 	•iatr Se.•i,1 , 	.K.Jrn , 	Uc.i DcIh 

3, 	Mie 	13XCCU tiv 	1111 .4 ine er 	Central 	StoreS 	Dlvii, (ent Lt'al 	((a ter s 	')jl, 	1L}. J\jr 	1,, 	Uejh• 
CSl)O)dCtlts  

t 	Itt 	oil 	tItr'e tL uu1 	I.0 	 obJo • 	.•. . 	UuLuclln;,r 	P.1 u rIii 'A.14o.24j S 	0f 	1992). 



• 	 . 

r3t4pffojflLyj 	M 1?.s 	 . • 

The 	'p11 cnLs , in all the abo o-wni tioiuJ 

1 	.. 	• • .. 	 0.AS have been work m(j as Khalas is 	Car J)e1 leis • 1.1 is In I $5 

Motor Mechanics, Drivers and Elect..riclans urJer the . 	 • jj 1 r. 	 - 

• ,• • Executive Lug lner , Con Li a I ha Let CouniS si on • R.. Iran 

Ne,i 1.) c ihi . 	0e of lb en , 51ir I Jayant )'urnar Pa thak 

• 	 •• 	 Q(1jaQJ . 	Casu.i 1 L-I,ur ci on 2.1. 19(37 Lxi I clai'ns .;1,• 	\,. 

	

•, 	 to have been •rkkng aga in I the post of reu1ar 
elecU•ician d •  Q• f•7• 12. 1907. 	1he date of ouqun, 

v.11 , 	of ttie'a pp11 can U r any es be Inc en 1. 10. 1992 to 5.9 . 1900 

	

• 	 in case of O.A.0.223/92 , between 15. '. 1906 to 26. 10. 19.07 

, 

 
In cs e of (LA. tb. (;O'1/92, be teri 6. 1. 1907 to 7.9 e 1990 Iii 

	

. C5 C 	f 0. A.Uo.24 10/92. 	5hri Ha j es h I.uno r S) in f, applicant 

in 0. A.Uo.1Q1/92) w.-5 engaged on 19.?. 19IU and 

)ri Ja ya n t Ktrnar l UIMkk a ppli C.) n I in U. A 	i. 22'16/92) 

W35 encjagedo:i 2.j. 1.937. 	in3 ctie .t1 the 0./v , pi ayer 

has been made fo 1 SUJCC of a direction to the 

re; pond en Is to prepare a S ch Cfl e on r a IL ona 1 bas is 

• 	for abs orpUon of CaSual Labjrers and for not .....(.•••. 	ç.. 

ci Ls enyag ing tue appli can t..s till such a Sclinne is 

prepared 1 	in  a ll the CS es , inter 'u ord ers were 

	

• 	

PasS vJ by Ui Is T ri buna i 
, r Cs Li a in my the r e; porrJ en Is 

fru te,n I na U ny the S erv i ces 01 all, the appli Cali Is. 
They are con Unuiny till cia Ie 

2. 	 Ui counter I ilc<J b' the respo,JenL; 

the main aveents are these. 	1h a 	OtnLnpn( we p nel 	($.$ 'h.... 

made for s p.ect tic proj cc Is and in Iii e a j)pOi ti Lii en I 
ord ers , 	t w 	ci ear 1 y in e n I I on i Lila t th 	a r 	,u r ci y 

• 	 /i'on ,yJ  110 c 	is 	 Xj I j ioI lead to ae ly claim for any 

	

n en I I (~, Q ,  l oy-nefiL
,
. 	11 ICY I ,.1 VC 	q(,11kf, tj 	Ill Lw 

en1s 	 any Of th 	hay e not cnp1e led 20 t' 	/ 	 J •'• / 	
. 

Of 	 O consecutive years. 	The rules 

	

\ 	 T-T 
• 	- .•.. 	 h 'Ic?- 	 • 	 -:. - 

	

- 	•- .1 	•i - .- 	 .•-. 	— 	
. 	 t 	,. 	 . 	 .. 	 • 	. 
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- 

I 
1 , 

.•1 	•' 	•\ 

••J4' 	I. 

IJrUItd 0 f 0L 'i ) pQlctmit of Kha1ask 	by dlrYci 

recrul. tinent through s elect lon by a S elcct.on COiIIUI U. 

of whi cli the Exequi.v e Engineer is the Oai'man. 

TIi Q pO t& of C3sual Khalasls etc. are pridid iii 

the w 00;111q e.-% Li(njLes I or a dliti te perl(J atii the 

2rvLcs of Ul es e workers are tr'rmi:i,ited alter that 

PL i >J. 	1 n case of Ja ya ni :un.)r Pa thak ( V. A. t'Io.22/92 ) 

It has been s ta tei that the 	1'1 %1 cant :la 	ap;Ioin 
• 	

.is 
 

all .1dItc 	Ork—char vi 	Iia las I IT U 3. e. l9t1 a 

later oil he w.Js of[erc 	appoinbncnt as AsSistatit 

Elec tr i cian 
On ad hoc bis IS a 1 mjtiinn (1 xvi basic 

pay of 	lOaev er , 1)115 apj)O 	e I as for 
• 

I 	a Sped I(Ic per t 	though wi tb br eas , We apl I cant. 

Cotitinued to 	rk against vacdis _in different works. 

• They have, er• admi tt that durIng the yars 

J.909 to 1991, tic work cd I or 'nor e than 7. 4'J da13 in 

all the three years. 
I ; 

3. Le have gone through 	the çecords of 	the 2Cf' 	)JJ. case 
heard 	the learned 	couns ci 	for the 	p.i r t 	es. • 	1 

•.• 	. . 3.l ,l& 	lear ned 	counsel for 	the ajplt ca ri Ls 
has dra,n 	our a Uvrl Li oil 	t 	the 	fol10,i n ob; erva tions 
made by 	the }lOn'ble 	Sur€e 	Court in 	casc of 

vs. 

1.992(3) Vo1.tj s.c.It.4: 

- Tile proper 
course w,1d be Uia I .idi State 

: 	 CI.1II, if 	Is (101 already in 

vogue. br regularisatLo,1 of Such enployees • 

	

	
cOrisLset with i Us reservatio,1 policy and if a 

S(:Ii(!ne is already frarnr'd, the Sane may be 
made, cons is tent ai Ui jr obs erva tions her cli) 

• 	 o 
 

as to 
 reduce avoidable ii tigation bi thb 

- 	Uthal I. If and 	hen such pers on is ieiular is ed 

he Sheuld be placed i-MML-Jid tely belo,, Utr 1,.... -- 
L 	apoInt-i 

Ca1eory, cl.3s5 or scrvic e 	a 5the case may be. Aft 	

r 	 So far as the vortcharqvi tMnplC'cc5 a 

c3Sual labour are concer,,j , the effort Ulur, 
t 

._L____. 	•--noffir 	 . 



.,: 

) c 

l 	1 	 $ 	I 

be 	to i r'ju1arS e 	Uiun as 	fat 	as 	po5ble 	ali(-1 

as 	cloarly 	as 	possIble subject to 	their 

ful!illIny 	the 	qu3•ll f ica U ons , 	U 

prescribed 	[or 	tue post aui 	SUU)CCt a l50 t-t 

ovatlabt.ltty 	of 	work.. If 	a 	casual.lalC'd'er 
• 	. 	 IS 	cc'nttnuèd 	for 	a 	faIrly 	lOny 	sielJ.. - 	Say 

tio or 	three 	years - a 	presumpicion may 

• 	 .rIse 	there 	is 	reuIar 	need 	I or 	hs 

• 	 Strr v cice:. 	li/';ucli 	.0 	51 tu.i lt')II, 	it 	t)Ct't'' 

.itory 	for 	the 	cosicel fl"I 	.m th''t I 	I v 	t fl 	('t$i i's' 

Uu• 	[ed. IbI. l 	ty 	of 	his 	r' 	u l.1ri'lU •ii. 

I Ic (i OI(1'.J 	50, 	tte 	30 thor I Ii (S 	uih t_ 	to 	ad o 	t 

a 	1)0 5 1 tive 	approch 	couple'i. :zi. lh 	an 	enaUiy 

• 	 for 	the 	PetS0n..... 

• 	 4. 	A5 	the appi icants 	have bcu 	"01k iiq 	I or 	a 

I ong 	per I cvj • 	thr ough 	intermi ttcnU y , 	tIre ir 	COS CS 	hay e 

to 	be 	csi 	erJ 	in 	Ii 'bt 	of 	the .b.v v 	oh; civ;:tI ons 	o 

the 	Uon'ble 	3jhrcne 	Cour- t. 	a 	also dir i•ct.i otis 

by 	the 	N':1rraEnt 	ti-i's 	tit 	tin'. 	It 	n.iv 	b" 	titr'd 

• 	• 	that 	In 	a ccordance wIth 	Ihes e ci 	r cc 11 OtiS , 	a 	I)CC i ) I ,. F 

SChoUC 	Lor 	recjularlsatio'i 	of 	the Casjal 	L.)boorcrs 	have 

been 	prepared 	by 	the Italliiay; , 	Po 	and 	TelejrOI)hS 

and 	a Ui er 	Ucparbn en Ls. 	1 (Ithe 	c 	cons t3ti c 	s 	of 	UiI S 	Ca 5 C, 

we dispose 	01 	these 	appli Ca U Otis 	•i lb 	Ihe 

f01Io,,In 	directions: 

I, i. ) the respondents shjll pr cir e a SChUIie 

retention ar 	reyularisationof tilp Casual . 

	

• 	 rs cp1oyed by then. lh s s clietie should 
• 	di 	 - 

( •. ...
ç4f .. taV,1 4)1irit0 accounttue 1 (JOl ar 	OS Ls • that 

• 	 . 

 

c ,1 11 	crea ted, tak log In to account the fact 
-- 	

Cfl 11 a par itcular 5chne is con p 1 e te,, - 

flC 	5 chcnci at ti lunchied cv P1. y yC.3r. Ikfl • jSS c3 smerith 

Of the rQ)310r posts that can be ci "atod Ofl 	. 

this basis shculd be made. For rejjIarisaUor, 

all those, 	ho have cnlct.i '1I 	ic' 

	

.•--- 	
1 	 .-. 	I 

itt t.') C*ttS ecu U v e ycar s , Should be yiv cii pr I or 1. ty 

,tr, accordance wt th Uier l'.'n.j Ui of servi cc; 

- •- 	• 	• - 	• 	- 	 . 	

1• 	- 
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-:3 
l 

16  

I .  

/ 

, 	who 	II.V i u liiipl 1 1t 	12u 	days 	of 
S ervice should b 9iven tcnpo.ry Status 	In 

cQ'IUI 	the ln 	t 1 uctko,.; 	tU( 
depar Unent y 

ol 	Pr s 	1e1 (rn, 	to After 	COil 	CA').1 	01 tI)r 	I 	0 1 yj: 	'.J 	f'cri 
servLce 	they Silojid 

0j 	01 
b COI1;ñd1J 	for po 

( ) I 

( 	i i)iJi10 	tnporary 

PlcvJ 
elipi Oye esShu1J' I)Ot 

I 	fltIu.r 	•.J hoc/t1111, 
ariJ 	sould 

.ry 	ssç'J Oyens 
t 	I :uJ 	ci ci 	to 	Ui H r juniors and 	o•jls; 

3. 

-- 

( lv )jch .1 	rhc.,,1. 
slidi I b' 	UI):ij llvJ by tlip 

this 1  

en ts I OF S CFu1i11 	UI 1ij 	lii •'i 	a 
pertyj 	f  1hr L, E. no1 Lbs Irn, U - ( 	- 

PCLitjot.rr to 

Ihere sill be 	o OLdrt jS Ic cs Is, 

( 	Huho01j1 ) 
M CJibx( A) 

'• 	•y L. (' 	- 

s'(1Ict1 	DII.. 

7 	. 

I 

4. . 

V ( 	S. 	tJIia 011 ) 
Vj c 

1 1  



- 
/ 	 • 
/ 

'I 
33 

/
/ 	

dj/ 	
IWIIV,i i IlIUj 
iN 	1 i'it, 	I( flj 

/ 	

Ho30 

, I 	

tOJ)r mi c 	Pa ry, 

/ 

• tft, 
hi' 	ç, -i 	r 	• 

tu 1jve I ribunal 
• 	I.Si 

• 	t P;i Ue n ch, 

:h • 
 Joçj -flyh 

	

for th 	
aPpllczjnt In Ri 

1100, Prk 	

ry• jo 

Vr03'  

, 	h. 	
£ 	) UfuII, 

C 	 Czntr1 
u 

0o 	
, 	 J 	

r 
c, 

rpun1
r Co,fl,I Gfl ion 

UI.IL 	.L'-k 	
o 1 , 	

,1loor , 
• 	• 	. 	

ci 	D 
1 ijj 	

IIiy 	;j 	 :4) 	
't j• 	h. •u.1 	

i) 	
•. 	 lt;r • ': 	ii. 	0Q1 	riqj 	

1111, !1lH 	

'I 

lvi i 	j 	l) 	ll1u 	i 

uni 

—• 	
j• Ujj 	

Si -1, Tt 	R ( 	
4o, 2 To 6

Orkj0 in Cntri 
torou 

0lvj Cnt

)  
rcI 	Utor Cotnij06j0 	

Pur 
• 	 DZ1hI. 

eY. Mini. UuLur  
------•--•••••S*----.----•-*•.--••----•• 	 3UUrCJ 

vs 

'3 JOncJjnt 

I •j ?21 )& 1(1 u . ' 	1u. 
 

1 	iud i 	L 
v 	94. 	

CtUdLo ioj•j 	
a CCpy  P 3 	 or 

d by thj Trjbun31 in IIJub 
•nd necesary.at. 	

any. 

Qurti Puj tlipu1 

(l 
•L LTiD 



• 	 - 	 • 

/ 
0 

t1I 	ti8o ii fl)Ufl] 4. 
') orch, IN Uu j ci) Ut i 

., 	 I,- 
.. 	/ 	 hA 1(,1,/n4 	r 	- ?" (,/ t)7, 	A. 11 1''V4 	hi LA 1(111/9:' 

j n cl fl ft.. 11 ?/ • 	u 	(.f— 7 	0/92. 
1 

1 	Nuj hi t't 	Lo 	 - 

Hc:n'blu rh i. 3.. tt.iio S. K. Dh4ri, V i 	t i a t innJ) 
Hrinlhl 	- 	c 	s. 	 • 

	

'4. • 	..• ••• 	'.J•lUUIl.l j • 
	 , 

	

jj..çt' _ 	 in 	_.1u11/92 6. 
I'CA_17?/94 .rt UcL24/9?. 

".1 g . 2Th 	SeCrot.ry, 	
,SS:i.1t 

'jrt. - y cr Lhiter 	oourco, 	 t r
.)' 

• .. ••: ShAtI Ohvi, 
V 'ou 01 hi. 

2. 	Thu 	Ch.1.rt:ti, 
ConLrii 	i4tur 	CoCif,u:t, 
5O..11 	 f. V. 	Pu: j 

u -1 	Oulhj. 

3 • 	Ti I, 	I X U Cu . k tIlt 	1'' : 	i ii i iii 
C in . 	S101 (! 3 	iJ . 	vii • 
C(}fll(.al 	'-'...ter 

• i- 	Pjr _r, 	. u'i 	1)o) hi • i's 1 i' 	flip) 	i c 	nt 	- I. 
E 	r' 	•'.t.1tji1 	. 	Jn 	(, 

Lcuqh 	Sn. 	 i -tjh) 

• 	 A 	1 C. 	jn 	ç_ 	 vu: 	.JO 

5/c 	S!i. 	Nu'.c 	J jPt.i.A 
E1.zcUjcj.n, 

CuritrJ1'1Ur) 	3ivrT, 
Con.r 	L11it 	Cu.- rI. r;iun, 

. t.  
?ri 	1• I 	* 	• 	• 	• 	I•.j ; 	:i 
ti,u 	() utIij4 

•' 	•.:,t'.ii*l 	it 	In 	H 
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. 	
.A 	

. . . . .•... ..• 
Ap1iCaflt() 	

:. 

—Versus— 	. 

• . . . Respondent(s) 

	

4.XL 	 '2dvocat 	f or Applicant( s) 

) 

AdvoCates,för Respondent(s) 
, 	. S 	S 	S I I 	 I S 	I 	 • 	S 	S S S 	• 	• 	• 	S 	

.i• 	 _L. -- 
:jceN 	 Dt_. ::: = ::c 	rdee 	. 

• 	 U' 12.11.96 * 	Learned cousl Mr G.K Thakuria 

, for the applicaius. Larned Sr. C.G.S.C. 
• -. 	 • 	 . 	 I 	Mr S. Ali for. the respdndents. 

7 
i•j 	 ' 	' 	Heard 	Mr:G.K. 	Thaku.ria. for 

, admission.. 	 :1 	 : 

isi' / /7 	, 	The 	app1Tcnts 	have 	sought 

Dermission to join together in this single 

application in trm 	of Rule 4(5)(a) of 

'the 	Central 	Admistrative 	Tribunal 
I 	 I 

. 	.......(Procedure) RUlës, 197Since the conditions 

mentioned 	t.herein -are. ,  fulfilled the 	12 I 	I 

	

• 	...... , aiidants 	are 	aflowd, to 	join 	in 	this 

single 	application .uider 	Cbe 	aforesaid 

	

• 	 . 	 trule. 	. 	. 	. 	. 	. 	. 	. 

	

I. 	
I 

Perused 	the. conteits of 	the 

.
pp1tibn and reliels sought. The applica-

ition is admitted. Iue notice.on the 

respots by Registered Post 

List for written statement and 

	

I 	 t 

,further orders on 16.12.96. 

Heard counseF : for . the parties 

'on the interim relief prayer. The app1icant 

,are simi1aly situated as the seasonal 

tKhalasis in O..A.No.253/96 as they have 

iot approached the TribUnal in time. 

Therefore, in this case also the competent 

iauthority of the respondents are directed 

OA4 - • 	 • to take a sympatletic view and prqvide 

r•. 



.O.A.No.258/96 

12.11.96 

works 	to 	the 	present applicants a'lo 

within 15 days frotn tod'ay and after 

they 'have been so prOvided ihe services 

of the applicants thall nbt be terminated 
Q 	

'\'\ 	 without leave of this TribLir.31. 
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IN 111l CAWFRAI, AI1MJN1TRATI 11 FRIBIJNA1 
I1TIIIIAIIA IT TI1N1 II A 1 fTTI\ATlA I I 	 ' 	.2 

In the matter of 
Cr  

J
1. 

- 

0. A. No. 6.1 of 1996 	 -. j 
Md. Mi rkashim AI.i & Ors. 

" -e 

Vs 

.C) 
union of India & Ors. 

In the matter of  --  
written. s tat.eme.nt submi tIed by the 
Re..spnoilen is No. 1 to 3 

The humble Rosponderi is suhmi I, the i r 
wri 1,t.nn s tat,enie.nt.s as Iii I IOWS 

I. 

 

That 	wi, t.4 re1ard to stateme.n is maile in paraqraph 1' of 	the 

app ii ca't.i OO.i 	the Respnndent.s beq to state that the statement. maIe by 	the 

app Ii cant.s that. "presntiy they are worki nq under the Respnndent.s on casual 

has is" is not correct. The Respondents further heP to state that, presentlY 

all 	the applicants except. Sh.ri Phanidhar Kakat.i (applicant noIl) were en-- 

qaqed 	as seasonal. Khalasis for a fixed period from 1th MaY# 1996 	to 	1t.h. 

0i:t,oher 	1996 anil it was specifically Indicated in their enqaqemen I. letters 

CXILC  

that 	th.e.'Y&  hein.q 	p.riqaqed- upto I Sth 0ct.ober, 1996. They were 	enqaped 	f o r 

assistinti 	in collection and hand iioq of hydtol.ntticat dat,a 	from 	respe::t. lye 

rivers for the purpose of floo(I 1orecast.in 	lurinq monsoon.. The Respondents 

further i,eq 	to state thal the ail.eqed scheme referred thereto is not 	at) —  

plicabte. in the facts and circumstances of the present case. 

It. is fnrth.er stated that the scheme of 1993 was specifically 

meant for casual workers arid persons on da ly waqes aqainst the reqular 

establishment, in the various departments of the 1ovt. of India. Those who 

are enqaqed on workch.arqed establishment, like. the present. case are not 

covered by the said scheme. Workcharged staff are employed on the actual 

execution of specific work or sub—itork. 

sr1f 
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The scheme of 1991 is not appi icabl.e to the ca5ual/ allioc 

Khalasis'/ seasonal Riiatasi s of work.charqerl est.ah[i shment. and for those cateu 

a separate scheme as per the di rect:ion of Central. Administrative Tribu 

nat Ca [cot t.a Bench has a Irearly been drafted by C. W. C. and Mini st.rY of Water 

Rpcourrp.s and is being circulated. to concern Ministries and Itepartmeriis for 

their comments" observations within, a. fixed time. frame an'i immediately t.h,ere 

of the cal' i no I. approval wou Ed ho souqh t. as per transact ion. of Bus i ness ru los. 

It is further st.ateil that as an.il. when. the said scheme is approveib the mdi —

vidual appt ican,t's case would be considered. 

2 & 3 	 Paras 2 & 3 require no reply. 

4.1 	 Contents of 4. 1 requires n.o replY. 

4.2 tn 4. 6 	That with. reqard to statements matte in the para 4. 2 4.3, 4. 4 

4. 5 and 4. 6 ,  the Respoudents beq to state that the statement made by t.h.e 

app Li can.ts that. they are holders of Group '0' posts on casual basis is riot 

correct,.. Th.e applicants are seasonal Khalasis enqaqed in workch.arged estab-

lishment.The Respondent.s further heq to state 'that as ment,ionedara I herei 

naiiove the 1993 scheme is not applicable to the seasonal Kh.aiasis enqaqed in 

workcharq,l establishment.. The Responrlent.s further heq to state that as 

men t.ioned in para I,, the seasonal. Kh.alasis' are enqaqeil in workcharqp.d est.ab 

tishment for a specific purpose i.e. for assist.in1 in. collection, anti hanitin.q 

of hytiroloqical data for flood forecast.ina from respective rivers 'lurinSl 

monsoon from 11.1t. may to 101. October everY year. Accordir,qlY they are en.-

qaqed everY Year and same kind of let t.rs are issued every year. This fact is 

always' mentioned i n  their enqaqe.ment letters. As per the knnwledqe of the 

Respondritst no applicant was enqaqed durinq tie intervenin.9 period. It is 

further 	stateil that accorilinqiy the last column, of Annexure I, submi t.t.ed by 

the applicants needs corric.tion which shows their continuance en,qaqement.s 

wit. h.ou t. a fly 13 r e ak. 
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4.7 to 4,9 	Contents 	of 	pra. 4.7 tn 4.9 are not. 	correct 	and denied. 

Respondent.s be q to state 'that the judqment referred to here per talus to 

$ hose who have been working as Rhatasi si Carpent.er Mktr ies Motor Me.chan 

cs Drivers anti Etect.r irian.s on. .arlhoc basis ari4 not to t.h.e seasonal KhaEa' 

s is pjiqaqed for f toot.!. forecastinq act. ivi t. les for a Umi ted per lot! durinq 

monsoons ever9 year for speci f i c work. It. is further statet! that. the season 

at Kh,ata.sis are not adhoc emptoyies. The Respondents further heq to state 

they are not aware of any seasonal Khaiasi/ who has qot the benefit of the 

above judqment and posted to Shittonq. The Respondents further heq to state 

that applicants may indicate the name and his earlier designation of the 

seasonal Khatasi who is stated to have been. posted to Shiltong. It is 

respect fo Ely stated that the j udqmen t of fbi s lion' hE e Tribunati 	Principal 

flenchi 	as referrer!, is not, applicable in. the facts & circumstances of 	the 

present. case. It. is further stated that 1993 'scheme is also not applicab Ic. 

It, is further stated that as submitted hereinabove the scheme for grant 

temporary status and rqularisation of seasonal Khatasis is not yet fina 

used, 4he caso of individual a.pptica4l.t. would be considered on. finatisation. 

of the scheme. 

4.1(1 	 That with reqards to statemen.t made in para 4. lIt of 	the 

appli ca.t.i on 	the Respor.decrt.s beq to stat.e that as per nature of job 	the 

seasonal Vh.alasis are engaged during monsoon. period i.e. from 15th May to 

15th October every year for the purpose of flood forecasting. 	After 	I St.h 

October 	there is no work of flood forecast. ing. All the app li.can.ts are wet 1. 

aware of this fact that after 15th Oc t.ohier they wilt be di ser.q aged, they 

have ar;cpted. the job being fully aware of this fact. Th.e allegation. reqard 

inq atteqed exploitation, by the Respondents' t,hereforct is not correct. Alt 

the applicants are free to choose any other Job sui table to them. 

I 	on TIE 
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4. 11 	 That with reqarck to statements Made in. paraqraphs 4. 11 of 

the app Ii cat.i ons the Respondents beq to state that the j udgment referred in 

the paraqraph was specifir;atIY meant for the employees who have been, working 

as Khalask Carpenters Mistries Motor Mechan.ics DNvers and Electricians 

on odhoc basis and not. to the seasonal Khaiasi is engaged on workch.arqed 

establishment for a speci fic purpose anti for spet;i fir; period. It is further 

stated that the seas nra t Khatasi s are n0 adhot; emp loyees.  As srii;Ii tie said 

udqmen.t. is out app Ii cable in the fat; ts and ci rcumst.an.ces of the present 

case. 

U, I2 	 Contents of para 4. 12 are wrong & denied. it. is rienieti 	that, 

the Resporulent.s have acted it legally, as at leqeit. It is fur ther denied that 

they have ac teil in di. ret; I. con.front.at. on with the lion' It Ic Tribunal s order, 

asat teqed. It is stated that the Resporidcrit.s have highest reqart.l for the 

m al es t.y o f the Hon.' It I e I r i It tina I 

4.13 to 4. 15 	That. 	with. 	regard to statement made. in para 4.13, 	4.14 	anti 

4.15 of the app lication, th6 Respondents beg t.o state that the interim order 

passe1 by the lion.' It I.e Tribunal has a treatly been. modi lied. 	The Respondents 

further I,eq 	to state that the scheme for qran.t. of temporary status and 

reqular i.sat. ion of the servi i;es of seasonal Kh.atas is has already been tlrafted 

by C. W. C. and Ministry of Water Resources and at present is being circulatetl 

to con.cern Ministries and Departments for their comine.nts/ observations 

within a fixed time frame and immediately thereof the cabinet approval would 

he sought as per transaction of business rules. It is further stated that as 

and when the said st:;h.eme is approved the individual applicant's case would 

	

• 	That. 	with 	reqa.rtl .n staterit.s made in. paragraph S 	of 	the 

appUfation 	the Repontlents 5 eCi to 5 i. atia t retrdtn Q 	rnds for 	retie 4  

t , 1 



/ 	 5 

wi tb Leqat Provision, the Respondents beq to state that non.e of the Orounits 

a r e maintainable in Law a.s wet as in facts and as such the application is 

liable to be dismissed. 

6 	 That. with, reiiard to statements 'made in paraqraphs 6 	of 	the 

app Li cation' the Respondents have rio comments on them. 

7. 	 Lonten t.s of para 7 are denied for want of k nowledge. 

8 & 9 That with r eqarils to statement, made in para 8 & 9 of the 

app ii cat.i nit reqa.rdin re H ef sonqht fort t h e Respondents be to stale that 

in view of the facts and circumstances stated above th.e applicants are not 

en,t itteil to anY of the relief so uqh.t. fur and as such their application, is 

Li able to lie di smi ssecl. 

iLl to 12 	That with regard, to statements made in pa.ragraph.s i, 11 
& 12 

of the appHcal.inni the Rnspoiile.n.t.s have no comments. 

That the Respondents scibmi t that, the app (.1 cati on is devoid of 

merit, sand hence tiabte to be dismissed. 

V e r i f i 	a I. i o n 

It 	V.P. Shiv 	Executive nqineer, 	Middle Brah.ma.putra flivi sion 

E. . E., Rajarh Road, flowahat L'7 and Respondent, No. 31 do hereby solemnly 

declare that the statement. made above are true t.o my knowledge, beLief and 
information based on o f f i dat records. Leqal submission made t.heiein a r e 

1.rue upon L e qalailvici received and believed to be correct. 1 sign this 

veil ficat ion on ttk 	. clay of 	 1997 at 1uwahat.i 

t 	
DEll ANT 

r--- 	TIff 


